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This is a reversal of policy, 1t has
also been pointed out by the Planning
Commission. Why can’t they re-exa-
mine this? Till such time ask him
to withhold the order that has been
issued. Once it is issued, it becomes
a public order. So, ask him to with-
hold it. You have got the power to
do that.

st fawrg wmre wegey (afeor faresd)
3 Y sidferdy gu & Imaw @ wRATEY
g, ag &t #ar 2

MR. SPEAKER: The order has al-
ready been issued.

SHRI VASANT SATHE: He Is
laying it on the Table.

MR. SPEAKER: He will examne
it.

SHRI VASANT SATHE: It should
not be laid on the Table,

MR. SPEAKER: That is a different
matter. The order has been issued.
That is why it has been brought to
our notice. I shall certainly look
into the matter. '

SHRI VASANT SATHE: It becomes
a8 public document once it is laid on
the Table. Ask him t, withhold it.
Mr. Minister, why can't you agree to
‘that?

MR. SPEAKER: Mr. Zulfiquarulla.

Noriricarions uUNDER CENTRAL ExcISE
Ruieg aNp CusTOMg ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
‘n the Table:— '

i €1) A copy each of the Notifica-

tions Nos, G.S.R. 248(E) and 249 (E)

(Hindj and English versions) pub-

lished in = Gazette of India dated

the 17th April, 1979 regarding ex-
tension of concession of excise te-
lief to paper produced from elepbant

Erass and mesta (Kenaf) also, issued

Under the Central Excise Rules,
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1944 together with an explanatory
memorandum. [Placed in Library.
See No. LT-4351/79].

(2) A copy each of the following
Notifications (Hindi and English

versions) under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 241(E) and 242(E)
published in Gazette of India
dated the 12th April 19789 re-
fresh and chilled pancreas toge-

fresh and chilled pancreas foge-
ther with an explanatory memo-
randum.

(ii) G.S.R. 243(E) published
in Gazette of India dated the
12ty April, 1979 containing am-
endment to Notification No. 64—
Customs dated the 6th March,
1379, together with an explana-
tory memorandum. [Placed in
Library. See No. LT-4352/78].

gy —

1218 hrs,

LAID
ON THE TABLE

MinuTES

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I lay on the Table
Minutes of the sittings of the Com-
mittee on Papers laid on the Table
relating to their Ninth to Fifteenth
Reports.

12.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FAST UNDERTAKEN BY ACHARYA VINOBA
BHAVE TO PRESS HIS DEMAND FOR TOTAL
BAN ON COW SLAUGHTER IN THE
COUNTRY

o ol Tow (vmeR)

|
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SHRI VASANT SATHE (Akola):
Once it is laid on the table, it becomes
8 public document. Till you re-
examine, let him not lay it on the
table,

MR. SPEAKER: The question is
that it does not make any difference.
But, if there is any policy difference,
I shall get it axamined; I shall ask
my office to examing to see Whether
there is any departure from the policy
statement in which case I would
request them to study the matter,

Now, Call Attention. Dr. Ramji
Singh,

SHRI JYOTIRMAY BOSU (Dia-
mond  Harbour): Sir, 1 have
given a notice to you

MR, SPEAKER:...... Don’t record,
I have not selected the notices.

(Interruption) **

THE MINISTER OF HOME
AFFAIRS (SHRI H M. PATEL):
Sir, We deeply regret that Acharya
Vinoba Bhave has commenced his
indefinite fast. Ag the House is aware,
al] possible effort; were made to per-
suade the Acharya not to undertake
such a fast and to give all of us more
time to bring about adeguate changes
in  the position obtaining in
West Bengal and Kerala, Leaders
for all parties and groups in the House
accompained me to meet the Acharya.
He agreed to reconsider his decision
if the Governments of West Bengal
and Kerala would accept the princi-

ples in the judgement of the Supreme

Court on the question The Prime
Minister spoke to the concerned two
Chief Ministers, Ag g result, they met
the Acharya on 18th April, and ex-
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plained their points of view. But these

efforts have not been of any avail

till now.

It was suggested that it would help
matters if States other than West
Bengal and Kerala were to suitably
amend their laws to prevent trans-
port of cows and other cattle to slau-
ghter houses outiside their States.
Such a provision exists in Karna~
taka, I accordingly requested all the
other concerned Chief Ministers that
they may consider immediate amend-
ments to laws in force in their States.
The response So far from the States
is encouraging. If the inter-State
movement of cows and other cattle
is strictly enforced, the number of
cows available for slaughter above
the age of 14 in West Bengal and 10
in Kerala would get automatically
reduced.

It has also been suggested that

‘voluntary agencies should be encou-

raged, particularly in West Bengal
and Kerala, to make appropriate ar-
rangements for looking after old an:-
mals so that the slaughter of cows
could be prevented. We would cer-
tainly extend all our co-operation in
such endeavours.

We sincerely believe that West
Bengal and Kerala would take due
note of the Acharya’s feelings as well
as the feelings of large sections of
people in the country on the sub-
ject, Our efforts to persuade them
to fall in line with the rest of the
States would also continue, I would
once again make an earnest appeal to
the Acharya to reconsider the matter
and give all of ys more time.

**Not recorded,
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“My own submission to this House
ig that it is better to come forward
and incorporate a clause in the Fun-
damental Rights that cow slaughter

‘729 L8—9

is henceforth prohibited rather than
to leave it vogue in the Directive
Principles.”

fagwa W% TET WTE G @ |
ag

The existing legislation against
slaughter is proving more or less
ineffective in cities because the legis-
lation is applicable only to a few areag
and not to the whole country.

afafs 21 ve & guny w9 fo@ e
f #fzer shocaww goe daeoHz W AW
fora® #Eew q & A

g grax fag, gy wgr, wal e
q9%Y, gqarw fag o 9o 070 A€ KA AW
g & T &g &

Slaughter of cattle should be pro-
hibiteg totally ag early as possible,
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‘The enclosed note on the econo-
mics of cow protection brings out
the fact that it is essentially an eco-
nomic problem affecting all classes
of people in the country irrespec-
tive of religion, It establishes the
fact that if the problem is viewed
dispassionately from all points of
view, it will be realised that the
cow is a course of gain, alive or
dead, to the people of the country
and never a loss. It is to be hoped
that all concerned thus realise the
importance of the cow as the most
important basic factor in the eco-
nomy of the country..

~33
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“The cow in Mysore: 1 have
received letters from Cow Protec-
‘tion Societies in Myscre, protesting
against my letter to'  the
 Mysore Cow Protection Committee
appointed by the State. My letter
‘was in answer to the questionnaise
issued by thét commi{tee.’” Extracts
‘from that letter published in - the

cow slaughter (CA)

Madras Press -ledthe Cow Protection
Societies to think that I was totally
against legal prohibition of cow
slaughter under any circumstances:
whatsoever. I am surprised to re-
ceiv these letters and I wondered
whether, in a moment of forgetful-
ness or inadvertence, I had ever said
that there should never be any
legislation against cow slaughter.

MR. SPEAKER: You Have taken lot
of time. Piease conclude,

o Tl fag :  werw wEnRw, A
syver AEY FwEAT AvgAr | q@ @t @ froasg
® Ak Aar, w2 & fel o aw R &, anfa
7 W arRREw AiAT ¥ IR fadan
R TOT YT Y efr Y ) At g |
mmﬁ&néﬁwmaw”rgm?,u
@ & 9 Wy off ¥ apa wgaTgEw wEm
sEm fr & favan o1 #1 S v &
aw FME A ALHT A A KT &7 ATHIC
UFE IR TR A ¥ WG wEW W
fa<idt a9 & #ar Wit Prew ¥ @ wdw
wwal {6 gaay o7 ot g9z w7 v g fx
fadtar wd &Y s vE@r &, gER and
d ™ T @ oot wF dlte s
fa dfgars £t sregmwd &1 WwaT. ..

MR, SPEAKER: I think, you must
follow the orders. I have given you
a lot more time than is ordinarily
being done, I would net allow any
more recording.

DNo not record.
DR, RAMJI SINGH:**

SHRI H. M. PATEL: The hon, Mem-
ber has given expression to the reasons:
why Acharya Vinoba Bhave hag pro-
ceeded on his fast. I do not think he
has asked any question. The only
question that has been asked by him i
whether we would make further efforts:
to persuade these two State Gevern-
ments to ban the cow slaughter. I
bave already said that we would con~
tinue to do that.

**Not recorded.
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.SHRI' CHITTA BASU (Barasat): I
aiiv ' really “happy that the hon. Home
Minister has said that he wouid once
again make an earnest appeal....

‘ot wYwren W (TERT) ¢ ©EA

ger a1 f§ wwie faw & @ fawr w0

T&#d ? gowr waT Ag fom &

MR, SPEAKER: He said that he
would make every possible effort in
this respect. , s s ’

SHRI CHITTA BASU:. With all
sincerity at my command, on behalf
of myself and West Bengal Left-front
express deep sense of concern and
anxiety for the life of Vinobaji who
has undertaken a fast. But with all
humility, I beg to submit that the Gov-
ernments of West Bengal and Kerala
have in detail explained the position
to Shri Vinoba Bhave with regard to
his demand of total ban on cow slaugh-
ter. I have something to point out to
the hon. Members regarding the
erroneous statement being made in this
statement. The whole purpose of the
statement has been to single out the
West Bengal Government and the Gov-
ernment of Kerala as if these two
State Governments are not falling in
line with the decision of the Supreme
Court. The fact is not that; the fact

, is otherwise. Would you kindly note
that in some other States like Bihar,
“Uttar Pradesh, Madhya Pradesh,
f)rissa_ Union Territory of Delhi, there
is a ban on the slaughter of cow and
calves, but no ban on the slaughter of
the bullocks and bulls,

‘SHRI A. C. GEORGE (Mukanda-
buram): Sexual discrimination,

SHRI CHITTA BASU: There is no
lt'!gislation whatsoever on cow protec-
tion in Nagaland, in Meghalaya, Union
Te_rrito;ies of Arunachal Pradesh,
Mizoram, Goa, Daman and Dieuy,

aksha dweep, and there is no ban in
the North Cachar and Mihir districts
of Assam, In Tripura and Manipur
also, there is no such legislation about
‘:‘Y brotection.. Thus, the purpose of
Du‘: statement has been only to single
- these two States; where the Gov-

fments enjoy the .confidence of the
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people and the minority community as
a whole. Therefore, if I am not in-
correct, there are certain forces who
are cui to create trouble in these two
States on this unfortunate affair of
Vijobaji's fast.

I want some few minutes’ time to
explain the difficulties of the Governs
ments of West Bengal and Kerala. I
hope, the hon. Members of this House
will rise above the partisan attitude
and approciate the feelings and diffi-
culties of these two Governments, The
West Bengal Government has mention~
ed that there are no laws in several
States concerning the subject, but in
West Bengal there is a law. In West
Bengal there is a law, West Bengal
Animal Slaughter Control Act, 1950
which was enacted by the state legis-
lature as far back as 1850, under which
only those animals which are over 14
years of age and unfit for work or
breeding or have become permanently
in capacitated for work or breeding
due to age injury, deformety or any
incurable disease can be slaughtered.
With regarg to Kerala, there is provi-
sion in the rules of Kerala under which
slaughter of animals under 10 years is
banned in the panchayat area and the
rules are now being modified to cover
municipal areas also,

My friend mentioned the name of
Mahatma Gandhi. I should only like
to quote a passage from Shri P. C.
Sen’s letter addressed to Nandaji in
1966 on this issue; Shri Sen, it will be
acknowledged, has faith and belief in
the principle of Gandhism:

‘“You would no doubt appreciate
that the existing West Bengal Ani-
mal Slaughter Control Act, 1950,
which practically bans the slaughter
of all useful cattle in this state safe-
guards the fundamental spirit of
article 48 of the Constitution of India.
In order to organise animal husban-
dry ‘on modern and scientific lines’
with a view to improving the breeds
of milch and draught cattle, it . is
absolutely necessary to. .eliminate
old, diseased and otherwise useless’
cattle especially in view of the
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patbetic dearth of green fodder.
Hence in our opinion, no further
action in the direction is considered
desirable so far as at least this state
is concerned.”

Thig was written by an ex-Chief
Minister, Shri P. C. Sen, now a Member
of this House, who believes in the prin-
ciple of Gandhism.

Another Gandhian and ex-Chief Min-
jster of West Bengal, Mr, Ajoy
Mukherji, in his letler says:

“In our opinion, the existing West
Bengal Animal Slaughter Control
Act, 1950 which practically bans the
slaughter of all useful cattle in this
State, and the West Bengal Lives-
tock improvement Act, 1950 which
provide for preservation and im-
provement of the cattle in this State-
safeguards the fundamental spirit of
article 48 of the Constitution of India.
We may however in due course
amend the West Bengal Animal
Slaughter Control Act 1950 for the
purpose of its more effective appli-
cation and the Act which at present
applies to Calcutta and in other
municipalities in the State, may
gradually be extended to new
areas,....”

1 only want to quote one Chief Min-
ister, another Chief Minister, Sid-
dhartha Shankar Ray, who is a known
lawyer and he has interpreied article
48,

MR. SPEAKER: We are not on legal
things.

SHRI CHITTA BASU: It is an im-
portant matter,

MR. SPEAKER: It is a call atten-
tion.

SHRI CHITTA BASU: I am just
finishing. He said referring to the
1950 Act of West Bengal:
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“This provision is in consonance
with article 48 of the Constitution
of India. This legislation, it appears,
is also in line with the interpretation
of the Supreme Court in the case of
Md. Hanif Qureshi and othars versus
the State of Bihar and others (AIR
1958 SC 731 to the effect that ‘the
protection recommended by this part
of the directive is confined only to
cows and calves and to those animals
which are presenily or potentiaily
capable of yielding milk or of doing
work as draught cattle but does not
from the very nature of ithe purpose
for which it is obviously recommend-
ed, extend to cattle which at one
time were milch or draught cattle
but which have ceased to be such.”

The position with regard to the
Supreme Court decision hag also been
negated by the letter written by Shri
Siddhartha Shankar Ray to the Gov-
ernment of India on the subject.

The present position of the West
Bgngal Government has been suc-
cinetly explained by the Chief Minis-
ter of West Bengal as follows:

“This Government shares the view
that the West Bengal Slaughter
Control Act, 1950 shoulg be extend-
ed to the entire State. At present
it is enforced in all the Municipali-
ties and Corporations and the State
Government is making alj efforts to
ensure that the provisions of the
Act are enforced, We would like to
bring the entire State under the
provisions of this Act as soon as we
have built up the necessary infra-
structure for enforcing its provisions
You will kindly appreciate that
mere extension of the Act without
the supporting machinery to enforce
the provisions would not be correct.”

Therefore, the stand of the West
Bengal Government is that the Act i8
being enforced anq further efforts
have to be made for the stricter en-
forcement of the Act, But it is nol
possible to impose a total ban.
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Gandhiji's name has been mention-
ed. I quote.....

MR. SPEAKER,;
now,

Please conclude

SHRI CHITTA BASU. Give one
minute for Gandhiji.

MR. SPEAKER. Not for Gandhiji,
but for you.

SHRI CHITTA BASU. Gandhiji
said:

“The Hindu religion forbits cow
slaughter for the Hindus but not for
the whole world. The rel.zious pro-
hibition comes from within. Any
imposition from without means
compulsion, Such compulsion is
repugnant to religion.”

Therefore, in all humility, I appeal
to Vinoba Bhave to give up his fast,
(Interruptions) 1 also want to know
from the hon. Minister whether it is
not a fact that there are some ele-
ments in this country who are out to
take advantage of the fast of Vinoba
Bhave and encourage forces of
obscurantism, Hindu revialism and
Hindu rashiravad ang embitter the
relations between community and
community and whether it is a fact
that this ha; become a source of fear
and insecurity to the minority com-
munity in the country? If that is so,
will the Minister take adequate pre-
cautions to see that these forces which
represent obscurantism, Hindu Te-
vivalism and Hindy rashtravaq are not
encouraged? Also...

MR. SPEAKER. Yoy must conclude
now, Don't record.

SHRI CHITTA BASU:**

(Interruption)**

SHRI H. M. PATEL. Sir, the hon.
Member spoke on the basig of the
statement I read out and he thought
that I sigled out West Bengal and
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Kerala as being out of line with the
rest of the country. That is why he
has asked this question, which top my
mind is not relevant really o the
Cailing Attention, which refers to
the situation arising out of the in-
definite fast of Shri Vinoba Bhave.
He referred to the north-eastern States,
Shri Vinoba Bhave has expressly
saig that he does not want that the
ban may be made applicable to the
North Eastern States. So, that does
not arise, Therefore, the only States
that remain were the three States
at the time when he announced that
he would go on fast, namely, West
Bengal Kerala, Goa, Diu and Daman.
Goa has agreed to fall in line......
(Interyuptions), If you listen, 1 can
tel you. Goa said that it will take
action to fall in line with the Supreme
Court judgement. If I may point out
to my hon. friend the Supreme Court
has emphasized these points and sum-
mariseq them, whatever Shri Siddha-
rath Shankar Ray may say. They
are:

“(1) that a total ban on the
slaughter of cows of all ages and
calves of cows, the buffaloes, male
and female, is quite reasonablbe
and ig in consonance with the
Directive Principles laid down in
article 48;

(2) that a total ban on the
slaughter of she-buffaloes or breed-
ing bulls or working bullocks as
long as they are capable of being
used ag milch or draught cattle is
also reasonable and valid; and

(3) that a total ban on the
slaughter of she-buffaloes, bulls and
bullocks, if they cease to be cap-
able of yielding milk, or breeding,
or working ag draught animals con-
not be supported as reasonable in
the interests of the general public
and is invalid”

When we talked to Shri Vinoba Bhave
he said that if the States accept the
position as set out in the Supreme

*«*Not recorded.
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Court judgement, he would be quite

" satisfled,  Now this is what has been
put to the two Governments. But, as
I said th my statement, these  two

. Governments, for reasons which they
certainly consider to be adequate, do
not find it possible to do so. 1 have
said nothing more than that. 1 think
. this should answer the doubts of my
hon, friend.
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It is nothing but political arrogance,
angd they want to indulge in a cheap
type of rommunalism,

" Vinoba Bhave’s

‘ slaughter (CA)

1 am quoting the resolution pasesd
by CPI(M). The heading is. “CPI(M)
call Bhidve’s - Fast “‘Religious “Fana-
ticism’ ”. I say it is' the height of
palitical fanaticism to call Shri
fast religious fana-
ticism, You want to have political
blackmail, you want to arouse com-~
munal tension, You will not be allow.
ed to do it, These two Governments
should not be allowed to filsh jn
trobuled waters. ‘

A qgenr @aw gg & fe fadarh @
W1 73 w@r § ;Ed g Ggfe @ fag
T fagg 1 wrg faum § g v w@-
¢z faee § w®dd g g ?

Ju qwa qEa ag  fwomimA awy
®zy w1 T & & fx agh ¥ il Ay
¥ wd, ¥ W Ane dA, @ I9® =W
sHiw g€ & M IR qv wura feg § 7

¥ dwa @4 97 &AM W A
F N qir qeg § TE oA !

SHRI H. M. PATEL: As far as 1
know, there is already a ban on the
export of beef. So far as the other
question is concerned. constitutional
amendments, etc., that is a long-term
question which can be examined.

SHRI KANWAR LAL GUPTA:
What is your attitude?

SHRI H. M. PATEL: We wil
examine it.

SHRI KANWAR LAL GUPTA:
What is the reaction of other States
to your direction about the export of
cattle? :

SHRI H. M. PATEL: I have already
said in my statement that it is en-
couraging. I have seen all the replies
1 have receiveq so far. Each reply
ig in favour of complying with what-
ever ] have asked.



